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2. To be leferred to the Reporters oj not1?

JUDGT.IHMT (ORAL)

(of the Bench delivered by Hon«ble Shri p,K. Kartha,
Vice Chalrnian( J))

VJe have gone through the records of the case and have

heard the learned counsel of both parties. The reliefs sought

in the present application are to quash the impugned order dated
3/4,7.1986 and to direct the respondents to give arrears of pay

and allowances along with interest after restoring the a»unt

of reduction in pay made on account of the impugned order. He-

has also prayed for any other relief as may be. deemed necesiaiy
and fit in the interest of justice.

2 During .the" hearing of the case. we have been informed
.oth the parties that the penalty imposed upon the applicant
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has teen quashed and th.t he has ^en p.i, tho arrears of pay
•^nd aziowances including ,nd a:A etc. The leaxnod counsel

^ for the applicant has stated that the basic pay d«.n by hin.
for the period from May 1986 to October 1990 is less when

conpaxed to the araounts due to- him for the said period.

The learned counsel for the respondents stated that a sum of

&.32,i63/-. has been paid-to-the applicant for the said period

I but no break-up of the said amount has been made available.

The ieaxned counsel for the applicant has restricted the

relief to only payment of the arrears of over time and night

duty allowance, as the amount claimed by him v#3s due and

admissible to him. This is the matter of accounting, ,

3, ;^e, therefore, dispose, of the present application with

• the dicection;.to the lespxjndents to give a statement containing
I

the break-up of Rs.32,i63/- to the applicant within a period

of one rcontha The applicant may make any representation as

• regards the amounts due to him towards arrears of over time and

nightduty allowance, in case he has been paid lesser than the

amount he has claimed within one month thereafter. The respondents

shall verify whether the, amounts paid to the, applicant for the

period fuOT .May 1986 to October 1990 have been calculated by
taking into account the increments admissible to him during

the said period. In case, he has not been paid the amounts in

full as claimed by him, they shall pay the arrears of over time
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"and night duty allowance on the said aniount together with

interest at the rate of 10% per annum «ith effect fron. July

i9?0. .hen the i.puc^ed order «s .ua.hed .y the.. They shall,.theheed.linthe»attere.edit..slyand.referahly^-^^
• + r^•f this oxasxe

, , „ ^n-;-hs from the date of receipt5 period of tv® raonohs -
Ucation is disposed of accordingly

be no order as to costs.
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